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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD
(Special Original Jurisdiction)

WEDNESDAY, THE TWENTY SECOND DAY OF APRIL
TWO THOUSAND AND TWENTY SIX

PRESENT
THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH

AND
THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION Nos.24835, 24837, 26367 and 29352 OF 2025

WRIT PETITION NO: 24835 OF 2025

Between:

Thanneeru Harish Rao, S/o T. Satyanara Rao, Aged about. 54 years, Occ. Member
of Legislative Assembly (MLA), R/o. Villa No. 1025, -Krinss Villas, Puppalaguda,
Financial District, Hyderabad, Pin. 500089.

...PETITIONER
AND

1. The State of Telangana, Rep. by its Chief Secretary, General Administration,
Secretariat, Hyderabad.

2. The State of Telangana, Represented by its Secretary, Irrigation and
Command Area Development Department, Secretariat, Hyderabad.

3. The Commission of Inquiry on Kaleshwaram Project, Headed by Hon'ble
Justice (Retd.) Pinaki Chandra Ghose, Former Judge, Supreme Court of
India, Constituted vide G.O.Ms No. 6, Irrigation and CAD (Projects-1V) Dept.,
Rep. by its Secretary, Office at. 8th Floor, 'D' Block, Burgula Ramakrishna
Rao (BRKR) Bhavan, Tank Bund Road, Hyderabad-500063.

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be pleased
to issue an appropriate writ, order or direction and more particularly one in the nature
of writ of Mandamus

a. Declaring G.0.Ms. No. 6, Irrigation and CAD, (Project-1V) dated 14/03/2024,
wherein Respondent No. 3 was appointed as Commission of Inquiry to conduct




'Judicial' Inquiry into alleged negligence, irregularities and lacunae in Planning,
Designing and construction of Medigadda, Annaram and Sundilla barrages, which
form integral ccmponents of the Kaleshwaram Lift Irrigation Scheme, and to fix
responsibilities therefore, as illegal, arbitrary, unconstitutional and ultra vires the
provisions of the Commissions of Inquiry Act, 1952 and contrary to judgments
passed by this Hon'ble Court and the Hon’ble Supreme Court of India.

b. Declaring the alleged Report issued by Respondent No. 3 dated 31/07/2025-
wherein the said Respondent purportedly made prejudicial, illegal, high-handed,
scurrilous, defamatory and scathing observations and findings against the Petitioner
as revealed through the Press Conference and PowerPoint presentation dated
04/08/2025 without providing Section 8-B and Section 8-C notices to the Petitioner
under the Commrissions of Inquiry Act, 1952-as manifestly arbitrary, illegal, mala fide,
biased, premeditated, prejudicially affecting the reputation and conduct of the
Petitioner and violating principles of natural justice and provisions of the
Commissions of Inquiry Act, 1952, and consequently set aside and quash the report
dated 31/07/2025.

c. To declare that the action of the Respondents No. 1 and 2 in making
repeated publications of the report dated 31/07/2025 without furnishing a copy
thereof to the Petitioner is manifestly arbitrary, illegal, mala fide, biased and
premeditated and violates principles of natural justice.

.LA. NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated in the
affidavit filed in support of the petition, the High Court may be pleased to suspend
the operation of the Report dated 31/07/2025 pending disposal of the main writ

petition.

LLA. NO: 2 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated in the
affidavit filed in support of the petition, the High Court may be pleased to direct the
Respondents not to act upon or give effect to the report dated 31/07/2025 qua the

Petitioner in any manner, pending disposal of the main writ petition.



LLA. NO: 3 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated in the
affidavit filed in support of the petition, the High Court may be pleased to issue an
order / directions that the Report dated 31.07.2025 is suspended. Consequently, the
Respondents ought to be restrained from taking any action based on the findings
given in the Report, notwithstanding the Report dated 31.07.2025 being tabled and
discussed in the Hon'ble Legislative Assembly, until this Hon'ble Court finally decides
the instant Writ Petition.

LA. NO: 1 OF 2026

Between:

1. The State of Telangana, Rep. by its Chief Secretary, General Administration,
Secretariat, Hyderabad.

2. The State of Telangana, Represented by its Secretary, Irrigation and
Command Area Development Department, Secretariat, Hyderabad.

...PETITIONERS
AND

1. Thanneeru Harish Rao, S/o T. Satyanara Rao, Aged about. 54 years, Occ.
Member of Legislative Assembly (MLA), R/o. Villa No. 1025, Krinss Villas,
Puppalaguda, Financial District, Hyderabad, Pin. 500089.

2. The Commission of Inquiry on Kaleshwaram Project, Headed by Hon'ble
Justice (Retd.) Pinaki Chandra Ghose, Former Judge, Supreme Court of
India, Constituted vide G.O.Ms No. 6, Irrigation and CAD (Projects-1V) Dept.,
Rep. by its Secretary, Office at. 8th Floor, 'D' Block, Burgula Ramakrishna
Rao (BRKR) Bhavan, Tank Bund Road, Hyderabad-500063.

...RESPONDENTS

Petition under Section 151 CPC praying that in the circumstances stated in the
affidavit filed in support of the petition, the High Court may be pleased to Vacate the
interim order dated 22.08.2025 passed in W.P.N0.24835 of 2025 and dismiss the
Writ Petition with exemplary cost, pending disposal of the writ petition.

Counsel for the Petitioner: SRI C.A.SUNDARAM, Sr. COUNSEL, REP.
SRI JAGGANNAGARI VENKAT SAI




Counsel for the Respondent No.1 & 2: SRI Dr. ABHISHEK MANU SINGHVI,
Sr. COUNSEL, REP.
ADVOCATE GENERAL

WRIT PETITION NO: 24837 OF 2025

Between:

Sri. Kalvakuntla Chandrashekar Rao, S/o Late Sri Kalvakuntla Raghava Rao, Aged
about. 71 years, Occ. Leader of Opposition, R/o. H. No. 8-2-120/110/1/3, Road
No.14, Nandi Nagar, Banjara Hills, Hyderabad.

...PETITIONER
AND

1. The State of Telangana, Rep. by its Chief Secretary, General Administration
Department Secretariat, Hyderabad.

2. The State of Telangana, Represented by its Secretary, lrrigation and
Command Area Development Department, Secretariat, Hyderabad.

3. The Commission of Inquiry on Kaleshwaram Project, Headed by Hon'ble
Justice (Retd.) Sri. Pinaki Chandra Ghose, Former Judge, Supreme Court of
India, Constituted vide G.0.Ms No. 6, Irrigation and CAD (Projects-IV) Dept.,
Rep. by its Secretary, Office at. 8th Floor, D' Block, Burgula Ramakrishna Rao
(BRKR) Bhavan, Tank Bund Road, Hyderabad-500063.

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be pleased
to issue an appropriate writ, order or direction and more particularly one in the nature
of writ of Mandamus

a. Declaring G.O.Ms. No. 6, Irrigation and CAD, (Project-1V) dated 14/03/2024,
wherein Respordent No.3 was appointed as Commission of Inquiry to conduct
Judicial Inquiry into alleged negligence, irregularities and lacunae in Planning,
Designing and construction of Medigadda, Annaram and Sundilla barrages, which
form integral components of the Kaleshwaram Lift Irrigation Scheme, and to fix
responsibilities therefore, as illegal, arbitrary, unconstitutional and ultra vires the
provisions of the Commissions of Inquiry Act, 1952 and contrary to judgments
passed by this Hon’ble Court and the Honourable Supreme Court of india.

b. Declaring the alleged Report issued by Respondent No.3 dated 31.07.2025-
wherein the said Respondent purportedly made prejudicial, illegal, high-handed,
scurrilous, defamatory and scathing observations and findings against the Petitioner
as revealed through the Press Conference and PowerPoint presentation dated
04.08.2025 without providing Section 8-B and Section 8-C notices to the Petitioner
under the Commissions of Inquiry Act, 1952-as manifestly arbitrary, illegal, mala fide,



of the Petitioner and violating principles of natural justice and provisions of the
Commissions of Inquiry Act, 1952, and consequently set aside and quash the report
dated 31/07/2025.

c. To declare that the action of the Respondents No. 1 and 2 in making
repeated publications of the report dated 31/07/2025 without furnishing a copy
thereof to the Petitioner is manifestly arbitrary, illegal, mala fide, biased and
premeditated and violates principles of natural justice.

LA. NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated in the
affidavit filed in support of the petition, the High Court may be pleased to suspend
the operation of the Report dated 31/07/2025 pending disposal of the main writ
petition.

.LA. NO: 2 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated in the
affidavit filed in support of the petition, the High Court may be pleased to direct the
Respondents not to act upon or give effect to the report dated 31/07/2025 qua the
Petitioner in any manner, pending disposal of the main writ petition.

.LA. NO: 3 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated in the
affidavit filed in support of the petition, the High Court may be pleased to issue an
order/directions that the Report dated 31.07.2025 is suspended. Consequently, the
Respondents ought to be restrained from taking any action based on the findings
given in the Report, notwithstanding the Report dated 31.07.2025 being tabled and
discussed in the Hon'ble Legislative Assembly, until this Hon'ble Court finally decides
the instant Writ Petition.

.LA. NO: 4 OF 2025

Between:

1. The State of Telangana, Rep. by its Chief Secretary, General Administration
Department Secretariat, Hyderabad.

2. The State of Telangana, Represented by its Secretary, Irrigation and
Command Area Development Department, Secretariat, Hyderabad.




...PETITIONERSs
AND
1 Sri. Kalvakuntla Chandrashekar Rao, S/o Late Sri Kalvakuntla Raghava Rao,
Aged about. 71 years, Occ. Leader of Opposition, R/o. H. No. 8-2-
120/110/1/3, Road No.14, Nandi Nagar, Banjara Hills, Hyderabad.
2 The Commission of Inquiry on Kaleshwaram Project, Headed by Hon’ble
Justice (Retd.) Sri. Pinaki Chandra Ghose, Former Judge, Supreme Court of
India, Constituted vide G.O.Ms No. 6, Irrigation and CAD (Projects-IV) Dept.,
Rep. by its Secretary, Office at. 8th Floor, D' Block, Burgula Ramakrishna Rao
(BRKR) Bhavan, Tank Bund Road, Hyderabad-500063.

...RESPONDENTS

Petition under Section 151 CPC praying that in the circumstances stated in the
affidavit filed in support of the petition, the High Court may be pleased to vacate the
Interim order dated 22/08/2025 passed in WP No0.24837 of 2025 and to dismiss the
writ Petition with exemplary costs, Pending disposal of the writ petition.

Counsel for the Petitioner: SRI DAMA SESHADRI NAIDU, Sr. COUNSEL, REP.
SRI PONUGOTI MOHITH RAO

Counsel for the Respondent No.1 & 2: SRI S.NIRANJAN REDDY, Sr. COUNSEL,
along with SRI A SUDARSHAN REDDY,
ADVOCATE GENERAL, assisted by
SRI I.V.SIDDHIVARDHANA, SPL. GP

WRIT PETITION NO:26367 OF 2025

Between:

Shri Shailendra Kumar Joshi, S/o Late Shri Shankar Lal Joshi, Aged about 65 Years,
Occ. Retd. IAS Officer, R/o. 7, Prashasan Nagar, Hyderabad.

...PETITIONER
AND

1. The State of Telangana, General Administration Department, Secretariat
Buildings, Hyderabad Rep. by its Chief Secretary.

2. The Statz of Telangana, Irrigation and Command Area Development
Department, Secretariat Buildings, Hyderabad. Rep. by its Principal Secretary

3. The Commission of Inquiry on Kaleshwaram Project, Headed by Hon’ble
Justice (Retd.) Pinaki Chandra Ghose, Former Judge, Supreme Court of
India, Coristituted vide GO Ms. No. 6, | and CAD (Projects - IV) Dept., dated
14.03.2024 Having Office at 8th Floor, D Block, BRKR Bhavan, Tank Bund
Road, Hyderabad 500063

..RESPONDENTS



Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be pleased
to issue a Writ, Order or Direction more particularly in the nature of a Writ of
Mandamus declaring the report dated 31/07/2025 submitted by Respondent No. 3
pursuant to its constitution under G.O. Ms. No. 6, | &CAD (Projects - IV) Department,
dated 14/03/2024, together with its purported acceptance by the Cabinet of the State
of Telangana on 04/08/2025 and the summary PPT dated 04/08/2025, insofar as
and to the extent the Petitioner herein is concerned, as being wholly arbitrary, illegal,
perverse, unconstitutional, without jurisdiction, ultra vires the provisions of the
Commissions of Inquiry Act, 1952 and in gross violation of Principles of Natural
Justice besides being in direct contravention of the law laid down by the Hon'ble
Supreme Court of India and in violation of the fundamental rights of the Petitioner
and set aside the said report dated 31/07/2025 and all actions and proceedings
arising therefrom.

LA. NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated in the
affidavit filed in support of the petition, the High Court may be pleased to suspend
the effect and operation of the report dated 31/07/2025 submitted by Respondent
No. 3 and the summary PPT dated 04/08/2025, qua the Petitioner, pending disposal
of the present Writ Petition.

L.A. NO: 2 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated in the
affidavit filed in support of the petition, the High Court may be pleased to stay all
further proceedings against the petitioner pursuant to the report dated 31.07.2025
submitted by respondent No.3 and the summary PPT dated 04.08.2025, including
any and all adverse findings recorded therein against the petitioner, pending disposal
of the writ petition.

LA. NO: 3 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated in the
affidavit filed in support of the petition, the High Court may be pleased to direct that
no adverse action be taken against the Petitioner herein on the basis of the findings
of the report of Respondent No. 3 dated 31.07.2025, pending disposal of the present
Writ Petition.

L.A. NO: 1 OF 2026

Between:




1. The State of Telangana, General Administration Department, Secretariat
Buildings, Hyderabad Rep. by its Chief Secretary.

2. The State of Telangana, Irrigation and Command Area Development
Department, Secretariat Buildings, Hyderabad. Rep. by its Principal Secretary

...PETITIONERS
AND

1. The Commission of Inquiry on Kaleshwaram Project, Headed by Hon’ble
Justice (Retd.) Pinaki Chandra Ghose, Former Judge, Supreme Court of
India, Constituted vide GO Ms. No. 6, | and CAD (Projects - 1V) Dept., dated
14.03.20z24 Having Office at 8th Floor, D Block, BRKR Bhavan, Tank Bund
Road, Hyderabad 500063

2. Shri Shailendra Kumar Joshi, S/o Late Shri Shankar Lal Joshi, Aged about 65
Years, Occ. Retd. IAS Officer, R/o. 7, Prashasan Nagar, Hyderabad.
(Respondent No.2 is formal party in this petition)

...RESPONDENTS

Petition under Section 151 CPC praying that in the circumstances stated in the
affidavit filed in support of the petition, the High Court may be pleased to vacate the,
interim order dt: 16.09.2025 passed in 1.A.No.3 of 2025 in WP No. 26367 of 2025
and to dismiss the Writ Petition with exemplary cost.

Counsel for the Petitioner: SRI TARUN G. REDDY

Counsel for the Respondent No.1 & 2: SRI S.NIRANJAN REDDY, Sr. COUNSEL,
along with SRI ASUDARSHAN REDDY,
ADVOCATE GENERAL, assisted by
SRI I.V.SIDDHIVARDHANA, SPL. GP

WRIT PETITION NO: 29352 OF 2025

Between:

Smt. Smita Sabharwal, W/o Akun Sabharwal, Aged about. 48 years, Occ. Indian
Administrative Officer, R/o. B-11, Pleasant Valley, Road No.10C, Jubilee Hills,
Hyderabad, Telangana 500033.

...PETITIONER
AND

1. The State of Telangana, Rep. by its Chief Secretary, General Administration,
Secretariat, Hyderabad

2. The State of Telangana, Represented by its Secretary, lIrrigation and
Command Area Development Department, Secretariat, Hyderabad.

3. The Commission of Inquiry on Kaleshwaram Project, Headed by Hon'ble
Justice (Retd.) Pinaki Chandra Ghose, Former Judge, Supreme Court of



